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C.A. No.28B8 of 2001, . o

1. Jagdish Chyndra (I) s/o sri Hem Ghandra Lal.
é.-. Manr_';éli lham s/ o Sri Quli Chand

ALl Senior Tel ecommunication Uffice ﬁsslstant {Phﬁnas)
in the oifice of General ilanagder, Ieleommunicatdmﬂ ;
Bharat sanchar h;ig am, Badayun... ‘oo ﬁppl,mantﬂ;,l ]
Counsel “for applicants : ori H.N. Iripathi |
Versus
lﬁ ahrxij.n.iKhan,_IADmm. Holding;Office of Generél.Managgr-
fel ecanmunication Bharet sSanchar Nigam, 'B_adayu'r;.

i S EESpnndents.

. ¢

Counsel for respondents. Sri S.Chaturvedi.
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This contenot petﬂulen was fll:d for alleged
w;llful rexuSul of the opposite party to canply with the
directions of the tribunal. A Single member bench of this
tribunel haed directed th;_oppOSiEe parcy fo decide the
representctatiocn of %he applicants dated 21.2.1999 within a
period of two months froam the date of order of copy was.

. filed before them.

el . The respondents have filed their courtter réblY'

in which they have stated thiet fhe_IEpresentation submitteﬂ

by the applicants had already been decided. A copy dﬁtaﬂ : !
4.7.01 in case of sri J.C. Argé and ﬁri]ﬂang&li.ﬁﬁmr_who

/ : | % ‘
are the applicants, has been filed along with counter,reply
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and copy to Applicant lo.l appears Lo h&ve ML

registered post after the representation waa'&ﬁ‘:’:

3 . de Bind thzt the counter ‘reply was served L E .1_""

P t > o

counsel for the applicant Sri A.K. #ishre on 1.12.01 Bﬂ% '
"o

no rejoinder nas been filed. Jince the resxpresentation

5tends decided, we find _that there is no case for

. P
proceeding with contempt. Contem@ proceedings are,

L _ A
therefore, dropped. loticeS isSued are discharged. :
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